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IN THE CENTRAL ADMINISTRATIE TRIBUNAL @
PRINCIPAL BENCH, NEW DELHI //5
C.A. Nug@85/90 19.05.92
Shri Sushil Bhatnagar | «vsfpplicant
Vs,

Union of India & Anr. « . Hespondents

WO AL

Hon'ble Shri J,P. Sharma, Member {J)

For the Applicant +++5h.5.K, Sawhney

For the Respondents -+.5h.P.S. Mghendry

L. Wnether Reporters of local papers may be
allowed to see the Judyement?

2. To be referred to the Reporter or not?

JUDGERENT {CRAL)

The gplicant, retired Chief Ticket ‘Inspector, filed
this applicetion aggrieved by the order dt.19.9.1990 and

withholding the post retirement passes which were due to him
on his retirement on 16.5.1989 on the ground that the

gpplicant over stayed in the allotted Railway Quarter No .268/E
Mahavat Khan Road, New Delhi beyond the period of permission

accorded +to “im.

2. The learned counsel for the Pplicant stated that the

quarter has since been vacated on 1.8.1990 and referred to

the decision of the case of Union of India Vs. Shiv Charan,
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Teported in 1992 {19) ATC 159 wherein the Hon'ble Sup rene
Lourt held that the award of DCRG ard the unauthoriseqd

OcCupation of the Railgay quarter are distinét and separate

matters and the retired Railway employee can claim DCRG

panel rent for unauthorised retention of the Railway
quarter after retirement. The learred counsel has also referred

to the case of Wazir Chand vs. Union of India, decided by the

ﬂulemh/QFwaj@%wa& Auugﬁwké¢w€ﬂ f?xlgj),

wherein the Fuyll Bench of the Cen@ral Administrative Tribunal
also held that the withholding of the post retirement passes

Cannot in any way be Conrected with the retention of the
Railway quarter by the Railway emloyee after retirement.
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3, The learned counsel for the respondents ré&ferred to

the peply filed on behalf of the respondents in which the
averment made in tﬁe QA have been replied parawise and arqued
that sine the applidant continued to remain in possession

of the allotted Réilway quarter in an unauthorised manner even

after retirement from service on 15.5.1939 and sought permission

e

to retain the allotted Railway accommodation only upto 16.9.1989,

as per the Railway Board's Gircular for every month's illegal

~

retention, two sets of Railway passes have been withheld,

4. I have considered the whole matter in the light of

the aforesaid pronouncements of the Fyll Bench judgement of the
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Central'AdministratiVE‘Tribunal«as well as of the judgement

of tﬁe‘Hon'ble Sup reme Courf in the case of UWI vs. Shiv

“haran and action of the respondents in withholding the

%

post retirement passes cannot be justified.

5. In view-df‘the above facts, the application is allowed

»

and the respondents are directed not to withhold the post

retirement passes. The applicant had already;%been allSmEé Ca}
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the interim relief of releasing the withhe Ld passes by
A C

the order.dt.12.12.1990. The respondents are directed to
continue to release the said passes as per rules. The
reSpondenfs to comply with the above directions within a
period of three months from the date of receipt of a copy
of this order. In the Circumstances, tke parties to bear
their own costs., - ' \ :
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(J.P. SHARMA)
MEMBER {J)



